CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI '

O.A. No. 1033/1991
New Delhi this the 10th Day of July 1995,

Hon'ble Mr. A.V. Haridasan, Vice Chairman (J)
Hon'ble Mr. B.K.Singh, Member (A)
1+ Yad Ram S/o0 Shri Man Singh, Casual Labour, Gaunge man
under.Permanent way !~.spector, NR, Rajghat Narors,
Distt, Bulandshahx, UP,
R/o : Yad Ram, Village Lachhimpur, P.0.Kesar,
Distt. Bulandshar, -

e Mohd‘Yamin S/0 Shri RaShld Ahemd, Gangeman, under
Fermanent Way lnspector, NR, Ragghat Na:ora,
Digtt, Bulandhsahr, UP

Residential Addgessz” Mohd amln, Gange No.5, Railway

Statlon, Ranhat Narora, Listt. Bulandshar

J. Giri Rajkishore,.S/o Shri Naraln Prasad, Gateman,
Gate No.62-C, Railway Station, Rajghat Narora,
Distt, Bulandshahz, UP

Residentiel Address:

Giri Rajkishore, Gate No.62-C, Railway Station
Rajghat Narora, Distt. Bulandkhar, UP

4. Babu Singh S/0 Shri Hoti Lal, Gangeman under PWI,
NR, Rajghat Narora, Distt. Bulsndshahr EF.

Residential Addressss Baebu Singh, Atroli Road,

a Railway Station, Rajghat Narore, Distt. Bulandshar(UP)

5. Damber S/o Shri Shannoo,Gangeman Qnder PWI,
Rajghat Narora, Distt. Bulandshar UP
Residentisl Addresss bemter, Rajghat Narore, Reidwey
- Station, Distt. Sulandsher, UP

6. Nethu S/D.Shri Rohen, Gangemzn,(Casual) under PVvi,
NR, Rajghet Nerora, Distt. Bulendshahzr, UP.
Residentizl Adcress: Nathu, Reilway Quarters,
Railway &5 tation, Rajghat Nerora, Distt.Bulandshahzr,Ur

1. Kanti Prasad $/oc Shri Man Singh,Caéual Gangeman,
under PWI, NR, Rajghat Narora, Distt. Bulandshehr, ur
Residential Address: <Kanti Presad, Railway Quarter IS,
Railway Statlon, Rajghat Narora, Distt. Bulandshahzr,up

Applicants
(By Advocate: Shri G.D. Bhandari)



Vs.
l. ©Union of India through
General Manager, '
Northern Railway,

Baroda House,
New Delhi.

2. Divisional Railway Manager,

Northern Railway,

Moradabad. Tt Respondents

(By Advocate: Shri 0.P. Kshatriya)

"ORDER (Oral)

" Hon'ble Mr. A.V. Haridasan,Vice Chairman (J)

The learned counsel for the applicant,Shri G.D.
Soms

Bhandari, states that the applicants have got relief

r

S-esles ’ C
and seuigt permission to withdraw the case with liberty

Frents “MX <
to agltage the grlevance through department Grant@ézf
- / Ro oLt

the llberty to the appllcant%/the application is dismissed

as withdrawn. No order as to costs.

. ’ ’(“/NM/XJ\)\
A ‘ ' :
(B_Kf/g;;gh) ' (A.V. Haridasan) —

Member (A) Vice Chairman (J)



